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CENTRAL ADM STRATIVE TRIBUNAL, PRINCIPAL B EN CH,
NEW DELHI,

0. A.No,126/93
New Delhi: this ths 8th day of April, 1997,

HON *BLE MR.5.R.ADIGE,MEMBER(A) o
HON *BLE OReAsVEDAVALLI MEMBER(I).

10 shri Bijaﬂder Singh,
s/o Soud-m Singh,
o 179,Gulabi Bagh,
Delhi=- 110007.

2. Shri Ram Kumar.

3. Shri Remesh Chander Singh,
4, shri Dilaver Singh.

5. shri sher 3Singh,
6o Shri Rem Niwas.
7. shri 3,Gopal,

8, shri Remesh Kumar
(same address as of ppplicant Noe1) ee....fpplicants.
(8y Adwcate: shri M,P,Raju)

Versus

1. The Union of India,
through its Secretary,
Ministey of Supply,
Nimman Bhavan,

New Delhi - 110001,

2. The Under Secretary,
Directorate General of Supplies and

Disposal s,
Shastri B8havan,

New Delhi eesp tocsssea RBSpondthO
(8y Adwecate: Shri J,C.Madan).

_0 RDER(O RAL)
BY HON'BLE MReS. R ADIGE MEMSER(A)s

Hearde

2e Bo th counsel agrae that this 0A may be

disposed of with a direction to the respondents
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to consider re-engaging the applicants, s ject
to availability of work and in preference to
outsiders and those similarly placed but with overall

lesser length of past service. e direct accordingly.

3. This 0Aa stands disposed of acco rdinglye.
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